
FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF  
GIGEO CONSTRUCTION COMPANY PRIVATE LIMITED 

RELEVANT PARTICULARS 

1.  Name of corporate debtor Gigeo Construction Company Private 
Limited (Under CIRP) 

2.  Date of incorporation of corporate 
debtor 

20/06/1990 

3.  Authority under which corporate 
debtor is incorporated / registered 

Company incorporated under the 

Companies Act, 1956 registered with 

Registrar of Companies, Maharashtra 

(Mumbai) 

4.   Corporate Identity No. / Limited 
Liability Identification No. of 

corporate debtor 

U70101MH1990PTC056929 

5.  Address of the registered office 
and principal office (if any) of 

corporate debtor 

5/1, Amar Palace, West Central Road 

Opp. Yashwant Stadium, Dhantoli, 

Nagpur, Maharashtra, India, 440012 

6.  Insolvency commencement date 
in respect of corporate debtor 

4th June, 2024 (Tuesday) 

7.  Estimated date of closure of 
insolvency resolution process 

1st December, 2024 (Sunday) 

8.  Name and registration number of 

the insolvency professional acting 
as interim resolution professional 

Ritesh Raghunath Mahajan 

IBBI Registration No. IBBI/IPA-002/IP-
N00048/2017-18/10132. 

9. Address and e-mail of the interim 

resolution professional, as 

registered with the Board 

B-203 Devgiri, Ganeshmala, Sinhagad 

Road, Pune- 411030, Maharashtra. 

Email: riteshmahajancs@gmail.com  

10. Address and e-mail to be used for 

correspondence with the interim 
resolution professional  

B-203 Devgiri, Ganeshmala, Sinhagad 

Road, Pune- 411030, Maharashtra.           

Email: gigeocirp@gmail.com  

11. Last date for submission of 
claims 

Friday, 21st June, 2024  

12. Classes of creditors, if any, under 
clause (b) of sub-section (6A) of 

section 21, ascertained by the 

interim resolution professional 

Home buyers and Shop Owners 

13. Names of Insolvency 

Professionals identified to act as 
Authorised Representative of 
creditors in a class (Three names 

for each class) 

1. Mr. Charudutt Pandhrinath 

Marathe (IBBI/IPA-001/IP-
P00350/2017-2018/10651) 
 

2. Mr. Shashant Sudhakar Yeola 
(IBBI/IPA-001/IP-P00310/2017 -
2018/10574) 

 
3. Mr. Rushikesh Subhash Kanhed 

(IBBI/IPA-001/IP-P-01957/2020-
2021/13445) 
 

mailto:riteshmahajancs@gmail.com
mailto:gigeocirp@gmail.com


FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF  
GIGEO CONSTRUCTION COMPANY PRIVATE LIMITED 

14. (a) Relevant Forms and 

 

 

(b) Details of authorized 
representatives  
are available at:  

(a) Web link: 

https://ibbi.gov.in/home/downlo
ads 

 
(b) The same shall be made available 

based on the written request over 

email (as website of the Corporate 

Debtor is not available) 

 

Notice is hereby given that the National Company Law Tribunal has ordered 
the commencement of a corporate insolvency resolution process of the Gigeo 

Construction Company Private Limited 
on Tuesday, 4th June, 2024. 

 

The creditors of Gigeo Construction Company Private Limited, are hereby 
called upon to submit their claims with proof on or before Thursday, 21st 

June, 2024 to the interim resolution professional at the address mentioned 
against entry No. 10. 

 

The financial creditors shall submit their claims with proof by electronic means 
only. All other creditors may submit the claims with proof in person, by post or 
by electronic means. 

 
A financial creditor belonging to a class, as listed against the entry No. 12, shall 

indicate its choice of authorised representative from among the three 
insolvency professionals listed against entry No. 13 to act as authorised 
representative of the class Home Buyers and Shop Owners in Form CA.  

 
Submission of false or misleading proofs of claim shall attract penalties. 

 

 

Sd/- 

Ritesh R. Mahajan 
Interim Resolution Professional 
IBBI/IPA-002/IP-N00048/2017-18/10132 

For Gigeo Construction Company Private Limited (Under CIRP) 
 

Date:  06.06.2024 
Place: Pune 

https://ibbi.gov.in/home/downloads
https://ibbi.gov.in/home/downloads
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SALE NOTICE
E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provison to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable
property mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Canara Bank
Branches are mentioned below will be sold on "As is where is", "As is what is", and "Whatever there is" for recovery of dues to the Canara
Bank plus unapplied interest and bank charges thereon are mentioned below:

Balanagar Branch, D.No.6-3-144, 1st Floor, Jahanara
Kareem Complex, Balanagar, Hyderabad-500037
(Telangana). E-mail ID: cb0625@canarabank.com

Date: 05-06-2024, Place: Hyderabad Sd/- Authorised Officer, Canara Bank.

Date & time of the e-Auction is on 21-06-2024, 11:30 A.M. to 12:30 P.M.
(With unlimited extension of 5 minutes duration each till the conclusion of the sale).

Last date of deposit of EMD is on or before 20-06-2024 at 5.00 p.m.

EMD amount of 10% of the Reserve Price is to be deposited by way of Demand Draft in favor of Authorized Officer, Canara Bank, Balanagar
Branch, Hyderabad or shall be deposited through RTGS/ NEFT/ Fund Transfer to credit of account of Canara Bank, Balanagar Branch,
Hyderabad, A/c No.209272434, IFSC Code: CNRB0000625 on or before 20-06-2024 at 5:00 PM.

* No Known Encumbrances to the Knowledge of the Bank.

BALANAGAR BRANCH, HYDERABAD: Name and Address of the Borrower(s)/ Guarantor(s)/ Mortgagor(s): 1) M/s. Leogenic Health Care
Pvt. Ltd., Regd Office: 401-407, 4th Floor, Spaces, A-Wing, Kankia Wall Street, Chakala, Andheri, Kurla Road, Andheri East, Mumbai-400093,
Maharastra. Factory/ Shop: H.No.8-2-78, 1st Floor CNR Complex Chintalkunta Check Post, L B Nagar, Hyderabad-500074, Telangana. 2) Sri
Narayana Venu Gopal (Director & Guarantor), S/o. Narayana Satya Narayana Murthy, Opp. Water Tank, D.No.LIG,
C3-59, HUDA Colony Phase I, Chandanagar, Hyderabad, Telangana-500050. 3) Smt. Jagarlamudi Anantha Lakshmi (Director & Guarantor),
W/o. J. Bramaiah, R/o. Gonasapudi-523181, Mandal Chinaganjam, Prakasam District, Andhra Pradesh-523181. 4) Sri Chilla Sai Baba
(Director & Guarantor), S/o. Chilla Siva Rama Krishna, H.No.C3/329, Huda Colony, Tirumalagiri, Chandanagar, Tirumalagiri, Hyderabad-
500050, Telangana. 5) Smt. Narayana Venkata Maha Laksmi (Guarantor & Mortgagor), W/o. Narayana Satya Narayana Murthy, Opp. Water
Tank, D.No. LIG, C3-59, HUDA Colony, Phase I, Chandanagar, Hyderabad, Telangana-500050.
TOTAL LIABILITIES (as on 31-05-2024): Rs.1,98,03,067.81 (Rupees One Crore Ninety Eight Lakhs Three Thousand Sixty Seven
and Eighty One Paise Only) plus unapplied interest w.e.f., 01.06.2024 and Bank charges. The amounts remitted after issuance of
Demand notice are duly accounted.
DETAILS AND FULL DESCRIPTION OF THE IMMOVABLE PROPERTY: 1) All that the House bearing No.C3-59, in Category LIG, Block No.14,
in Phase-I of Ramachandrapuram Ring Town, (Survey No.366 & 367 of Chandanagar Village, Serilingampally Mandal, Serilingampally Municipality,
Ranga Reddy District, Telangana) under Registration Sub-District Hyderabad West in Chandanagar Panchayat admeasuring total 98.00 Sq.Mtrs.,
equivalent to 117.20 Sq.Yards and having the plinth area (Built up area of 41.86 Sq.Yds., or 35 Sq.Mtrs.) This house is situated near Railway Track
and Bounded by: North: 12.00 Mtrs. Wide Road, South: House No.C3-85, LIG, East: House No.C3-60, LIG, West: House No.C3-58, LIG.
2) All that the House bearing No.C3-60, in Category LIG, Block No.14, in phase-I of Ramachandrapuram Ring Town, (Survey No.366 & 367 of
Chandanagar Village, Serilingampally Mandal, Serilingampally Municipality, Ranga Reddy District, Telangana) under Registration Sub-District
Hyderabad West in Chandanagar Panchayat admeasuring total 98.00 Sq.mtrs., equivalent to 117.20 Sq.yards and having the plinth area (Built
up area 35 Sq.Mtrs., 41.86 Sq.yds) and Bounded by: North: 12.00 Mtrs. wide Road, South: House No.C3-86, LIG, East: House No.C3-61, LIG,
West: House No.C3-59, LIG.
Reserve Price: Rs.2,63,55,000/- EMD: Rs.26,35,500/- Bid Multiples: Rs.1,00,000/-

For detailed terms and conditions of the sale please refer the link "E-Auction" provided in Canara Bank's website (www.canarabank.com) or
may contact Mr. I G Konali, Balanagar Branch, Canara Bank. Ph. No.7382932154, 8332940061 during office hours on any working day.

The property can be inspected, with Prior Appointment with Authorized Officer, on 19-06-2024 between 11.00 AM and 3.00 PM.

Gadkari Chowk Branch :- Opp. Shiv Sena
Bhavan, Mumbai - 28. TELE :022-2446 1138,

E-mail : brmgr16@mahabank.co.in / bom16@mahabank.co.in
Head Office: Lokmangal,1501,Shivajinagar, Pune - 5

To
1. Mr. Azhar Haiderali Shaikh, Mrs. Rubina Azhar Shaikh
A. 7/11, Vishakha Apt. Oshiwara, New Link Road, Jogeshwari (W), Mumbai - 400102.
B. Flat 401, N G Rock CHS LTD. Geeta Nagar, Phase 1, Haidary Chowk Mira Road

East - 401107.
C. Flat 401, N G Rock CHS LTD. Geeta Nagar, Phase 1, Haidary Chowk Mira Road

East - 401107.
D. Shop No. 8, A/6 Sector No. 4, Shanti Nagar, Mira Road, East Thane - 401107.
Dear Sir / Madam,
Sub : Notice U/s. 13(2) of Securitisation & Reconstruction of Financial Assets and

Enforcement of Security Act 2002.
1. That at your request, the following credit facilities have been sanctioned by Bank of

Maharashtra to No. 1 of you.You No. 1 stood as Borrowers for repayment of the dues
under or in respect of the credit facilities granted to you No.1.

2. That the details of the credit facilities, the securities charged in favour of the Bank
and the present outstanding dues are as under- (Rs. In Actual)

FOR BANK OF MAHARASHTRA
Sd/-

Asst. Gen. Manager & Branch head

Demand Notice under sec 13(2) By Regd. Post A. D. / Speed Post / Courier / E-mail / Dasti

Sr.
No.

Nature & Amt.
Of Credit facility

Security/ies
Present outstanding
(as on 29/05/2024)

1.

All that pieces and parcel of the property
consisting of Flat No. 402, 4th Floor, N G
Rocks CHS being totally admeasuring
402 sq. feet in City Thane Survey No. 69,
situated at N G Rocks CHS, within local
limits of Mira Bhayander Municipalty and
registered in the name of Mr. Azhar Haider
Shaikh and Mrs. Rubina Azhar Shaikh in
the Registration Sub District Mira Road and
Registration District Thane, Bounded : On
the North : By Chandresh Oasis Building,
On the South : By Road, On the East : By
residential Building, On the West : By Sun
Rock Building, CERSAI ID : 20007668138.

Ledger Balance :
Rs. 43,23,352.00

Unapplied Interest :
Rs.1,05,210.00

Total : Rs. 44,28,562.00

AG40/NPA/13(2)/AHS/2024-25 Date: 29.05.2024

3. That in consideration of the said credit facilities availed, you have executed the necessary
documents in favour of the bank including the following documents and also created charges
and securities in favour of the Bank as above mentioned.

The details of the creation of charges are as under
1) Name of the executants : Mr. Azhar Haider Shaikh and Mrs. Rubina Azhar Shaikh
2) The nature of charge : Mortgage
3) Description of the property mortgaged & CERSAI ID : Flat No. 402, 4th Floor, N G Rocks

CHS, Geeta Nagar Phase 1, Near Hydri Chowk Mira Road East Thane - 401107 & Cersai
ID: 20007668138.

4. That you have failed to adhere to the terms and conditions of sanction and made defaults
and accordingly your account has been classified by the Bank as NPA on 29/05/2024 in
accordance with the prescribed norms issued by Reserve Bank of India. In spite of our
repeated demands, you have not paid the outstanding amount in your account.

5. You have still not repaid the dues of the Bank and hence in exercise of powers conferred on
the Bank under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (SRAFAESI) and without prejudice to the rights of the Bank,
the Bank hereby calls upon you to repay in full the amount of Rs. 44,28,562.00 plus interest
thereon@ 9.45% w. e. f. 29/05/2024 within 60 days from the date of receipt of this notice;
failing which, in addition to and without prejudice to the other rights available to the bank, the
bank shall be entitledto exercise any / or all of the powers under Sub-Section (4) of Section
13 of the aforesaid Act in respect of these securities / properties enforceable under the Act,
in which case you shall also be liable to further pay all costs,charges and expenses or other
incidental charges, which please note.
The powers available under the Act inter alia include-

a) To take possession of the secured assets wherein the security interest has been created as
above mentioned together with the right to transfer by way of lease, assignment or sale,for
realizing the secured asset.

b) To take over the management of the business of the borrower including right to transfer by
way of lease assignment or sale and realizing the security..

c) To appoint any person as Manager to manage the secured assets, the possession of which
will be taken over by us and the Manager shall manage the secured assets andany transfer
of secured assets shall vest in the transferee all rights in or in relation to, the secured assets,
as if the transfer had been made by you.

d) To write to or issue notice in wiring to any person, who has acquired any of the secured
assets against which security interest has been created from whom any money is due or
may become due to you to pay us the money.

6. Please take a note that as per Section 13 (13) of the Act, after receipt of this notice, you are
restrained from disposing off or dealing with the securities without our prior written consent.

7. Although the security/ies described at Sr. No. above, being Agricultural lands, are not
enforceable under the SRAFAESI Act, the Bank has not given up this security and reserves
its rightto enforce the said security/ies before appropriate forum or otherwise as deemed fit.
(In case agriculture land is one of the securities).

8. The borrower’s attention is invited to the provisions of sub-section 8 of Sec 13 of the Act, in
respect of time available, to redeem the secured assets.

Sr.
No.

Documents Executed
Date of Document

Executed
1 Request letter for making credit facility available (HLS D1) 07.02.2018
2 Agreement For Housing Loan (HLS D2) 07.02.2018
3 Letter of Authority (HLS B) 07.02.2018
4 Mortgagor’s Declaration for Proposed Equitable Mortgage (HLS D4 (a)) 07.02.2018
5 Memorandum of Record of Equitable Mortgage (HLS D4 (b)) 08.02.2018
6 Mortgagor’s Declaration of confirmation of Equitable Mortgage (HLS D4 (c)) 12.02.2018
7 Reciept for Amount of Loan (HLS D5) 12.02.2018
8 Demand Promissory Note (New DO 1) 07.02.2018
9 Letter of under to be obtained from the borrower to deposit Share

Certificates of the Co op Housing Society (HLS D8)
07.02.2018

10 Balance and security confirmation letter by borrower 07.02.2021
11 Balance and security confirmation letter by borrower 07.02.2024

District Deputy Registrar, Co-operative
Societies, Mumbai (1) City

Malhotra House, 6th Floor, Opp. G.P.O., Fort, Mumbai - 400 001
FOR DEEMED CONVEYANCE OF

Application No. 11/2024
To,
Chairman/Secretary,
Navyug Sagar CHS Ltd.,
Office at 1, Navyug Sagar, 183, Walkeshwar Road, Mumbai-400 006.

... Applicant
Versus

1. Navyug Construction Company
Silk House, Girgaon Road, Mumbai-400 002

2. Unknown Heirs and Legal Representatives of
Late Ramkumar Attarchand Batra
Sunita, Ridge Road, Malabar Hill, Mumbai-400 006

3. Smt. Jamna Ramkumar Batra
Sunita, Ridge Road, Malabar Hill, Mumbai-400 006

4. Shri Rajiv Ramkumar Batra
Sunita, Ridge Road, Malabar Hill, Mumbai-400 006

5. Shri Rajesh Kumar Batra
Sunita, Ridge Road, Malabar Hill, Mumbai-400 006

6. Unknown heirs and Legal Representatives of
Late Jayagavri Manubhai Rangildas
(Since deceased)
Goodwill Assurance Building, 3rd Floor, No. 14, Manmala Tank Road,
Mahim, Mumbai-400 016

7. Arvindbhai Manubhai Rangildas
Last Known address - Goodwill Assign Building, 3rd Floor, 14 Manmala
Tank Road, Mahim, Mumbai-400 016

8. Unknown heirs and Legal Representatives of
Late Jayantilal Natwarlal
Kakad Estate, D-8, Worli Sea Face, Mumbai-400 078

9. Ashok Jayantilal Natwarlal
Last Known address Kakad Estate, D-8, Worli Sea Face, Mumbai-400 078

10. Sobhana Gala Daughter of Jayantilal Natwarlal
29 floor, A-1, Prithvi Apartment, 21, Altamount Road, Mumbai-400 026

11. Unknown heirs and Legal Representatives of
Sadajivatlal Chandulal
Raj Niketan, 257, Ridge Road, Malabar Hill, Mumbai-400 006

12. Unknown heirs and Legal Representatives of
Mulchand Tarachand
Silk House, Girgaon Road, Mumbai-400 002

13. Unknown heirs and Legal Representatives of
Karsandas Bhanji
Silk House, Girgaon Road, Mumbai-400 002

14. Unknown heirs and Legal Representatives of
Late Hira Khubchand Advani
(Original Lessee) (Claiming to be Lessee) No.40, CCI Chambers, Dinsha
Vachha Road, Mumbai-400 020

15. Unknown heirs and Legal Representatives of
Late Gordhan Rochiram Panjabi
(Claiming to be Lessee under :ease Deed Dated 17.4.1973)
23B, Landsend Building, Dongarshi Road, Mumbai-400 006

16. Leela Panjabi
Wife of Late Shri Gordhan Rochiram Punjabi
23 B, Landsend Building, Dongarshi Road, Mumbai-400 006

17. Ramesh Punjabi
Son of Late Shri Gordhan Rochiram Punjabi
23 B, Landsend Building, Dongarshi Road, Mumbai-400 006

18. Sheila
Daughter of Late Shri Gordhan Rochiram Panjabi
23 B, Landsend Building, Dongarshi Road, Mumbai-400 006

19. Atul Vinodrai Mehta
Girinar Apartment, 6th Floor, Dongarshi Road, Mumbai-400 006

20. Shailesh Vinodrai Mehta
(Son of Late Pannaben Vinodbhai Mehta).
Girinar Apartment, 6th Floor, Dongarshi Road, Mumbai-400 006

.... Opponents
All the concerned persons take notice that Navyug Sagar CHS Ltd.,

Office at 1, Navyug Sagar, 183, Walkeshwar Road, Mumbai - 400 006
has applied to this office on Dated 22/02/2024 for declaration of Unilateral
Deemed Conveyance (The Maharashtra Ownership Flats Regulations of the
Promotion of Construction, Sale, Management and Transfer Act, 1963) of the
properties mentioned below.

Hearing of the said application was kept on 18/03/2024, 30/04/2024 &
30/05/2024. For said hearing Opponent No. 1 to 4, 6 to 9, 11 to 17 were not
present. On Principles of natural Justice hearing of above mentioned case
is fixed on dt. 25/06/2024 at 03.00 pm. To hear opponent parties as a last
chance. Failure to remain present by non applicant will result in ex-partee
hearing of the application.

DESCRIPTION OF THE PROPERTY
Place of land situated at

Cadastral Survey No. 155, Laughton Survey No. 2 & 3/7282, Malabar Kambala
Hill Division, Walkeshwar Road, Mumbai-400 006 admeasuring about
928.10 Sq. Meters or thereabouts together with the building standing/

constructed requested of conveyance by the Applicant Society.
Those who have interest in said property may submit their say in writing

with evidence within 15 days from the date of publication of this notice or
upto next date of hearing and may remain present for hearing at the office
mentioned above. Failure to submit any say shall be presumed that nobody
has any objection and further action will be taken.

Sd/-
(Nitin Kale)

Place: Mumbai Competent Authority and
No.DDR1/MUM/Notice/574/2024 District Deputy Registrar,
Date: 05/06/2024 Co-operative Societies, Mumbai (1) City

SEAL
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I, Smt-MALANTAI SHAHAJI
BAJABALE, Age-54 yrs Wife of
NO-13686606 H Rank EX HAV

Name SHAHAJI KERUBA BAJBALE
presently residing at Vill & Post

Lonarwadi, Teh-Kavathe-Mahankal,
Distt-Sangli (Mah)- 416411 do hereby
solemnly affirm and state on oath
as follows. That, I have changed my
name from MALAN TAI to MALANTAI
SHAHAJI BAJABALE. That, my date
of birth is 18 JAN 1970. That, both
names MALAN TAI and MALANTAI
SHAHAJI BAJABALE pertains to one

and the same person.
Affidavit no.2399/2024 Date 27/5/2024
Sd/-Smt-MALANTAI SHAHAJI BAJABALE
Vill & Post-Lonarwadi, Teh-Kavathe-
Mahankal, Distt-Sangli (Mah)- 416411

CHANGE OF NAME:SPOUSE

I, Smt-SUSHILA RANGRAO
PATIL, Age-72 yrs Widow of NO-
2743719 Rank EX NK Name LATE
RANGRAO PATIL presently residing
at Vill & Post- Jakhapur, Teh-Kavathe-
Mahankal, Distt-Sangli (Mah)-416405
do hereby solemnly affirm and state
on oath as follows. That, I have

changed my name from SUSHILA to
SUSHILA RANGRAO PATIL. That,
my date of birth is 13 MAY 1952.
That, both names SUSHILA and

SUSHILA RANGRAO PATIL pertains
to one and the same person.

Affidavit No-2571/2024
Date- 31/5/2024

Sd/-
Smt- SUSHILA RANGRAO PATIL,

Vill & Post- Jakhapur,
Teh-Kavathe-Mahankal,
Distt-Sangli (Mah)-416405

CHANGE OF NAME: SPOUSE

I, Smt-USHAASHOK WAGHMARE,
Age-67 yrs Wife of No-13608367M Rank
EX NK Name ASHOK BHIMANNA
WAGHMARE presently residing at
Ambedkar Nagar, Kavathe-Mahankal,
Teh-Kavathe-Mahankal, Distt-Sangli

(Mah) -416405 do hereby solemnly affirm
and state on oath as follows. That, I have
changed my name from USHA to USHA
ASHOK WAGHMARE. That, my date of
birth is 03 JAN 1957. That, both names
USHA and USHAASHOK WAGHMARE
pertains to one and the same person.

Affidavit No-2033/2024
Date 03/5/2024

Sd/-Smt-USHAASHOK WAGHMARE
Ambedkar Nagar, Kavathe-Mahankal,
Teh-Kavathe-Mahankal, Distt-Sangli

(Mah) -416405

CHANGE OF NAME: SPOUSE






